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FIVII No 0  4 

(SEE RULE'42 

CENTRAL AM11NISTRATIVE TRIBUNAL 
GUWAHATI BFiNCH: 

2~LEi~  H ~ET 

Original ;,Pplecation No :  

Misle Petition N, :  

ContemPt Petition NO: 
Re ~ievv -APplecation No :  

-Applecants:- 	7a> 

Re ~ pbndants:- U-- o , 	 b,16 

kfivi cate f ~) r the ;~pplecants:- "A, 

74. 
AOyo C,ate f o r the Respondants-- 

.1 	 ~ .C-C~~ a. 

- iiuLns oi -cne Registry 	
i!06r --)TTT7e*7' 	) 

P j 	ca t " 0 i 	1 1, 	111 
p 

form 	o t 	i ,,  22410.2003 Y None appears for the applic3nt. List 

c ase on 27.10.2003 for admission. 

fo r 
Vi(k 7 V 2-~ "53 

V,'~'V~ic 03 -~Chai~rman~ 
b  bl b 

art A18100W. 27.10.2003 This 	is 	an 	application 	under 

section 	19 	of 	the 	Administrative 

'Tribunals 	Act, 	1985 	as sailing 	the 

legitimacy of the order dated 10.10.2003 

passed 	by 	the 	Sr.Accounts 	officer 

(Admn), office of the Accountant General 

(ME), 	Assam. 	By order dated 	10*10*2003 

the 	respondents 	authority 	passed 	the 

administrative 	order 	bearing 	no.208. 

consequent on re-organisation of the CA 

Group, 	transferred 	and 	posted 	the 

persons against their names. By the said 

order the applicant was brought to CA 4_ 

(existing CA 7 A),legitimacy of which is 

assailed 	in 	this 	application 	by 	the 

applicant 	on 	the 	ground 	that 	this 	is7- 
Contd./2 



All  
O.A.235/2003 

Contd. 

27.10.2003 contrary to the provisions mentioned in 

office Procedure Manual. The applicant, 

Sri Bimalendu Gupta, appearing in person 

brought our attention to Para 9 of the 

said Manual which inter alia deprecated 

in keeping men in one section. The.-  

applicant inter alia cortended that 

contrary to this instruction the 

respondents authority kept some of the 

persons in same seat a n (3 thereby 

contravened the provisions of the Office 

Memo. 

A7, 

Admittedly, none of the said persons, who 

were kept in the s-Eation/place for' long, --are 

impleaded as party respondents. Fven 

otherwise mere violation,, of office 

procedure by itself cannot be a ground 

for judicial review under'§ection 1- 0  of 

the Administrative Tribunals Act, 1 ()85 

unless._.-the . same -  is violative of 

a-'y Statutory provisions 	or 	any n 
constitutional 	provisions. -  No 	such 

infringement is discernible fh the 

action 1 of' the respondents. The 

applicant, in course of his arguments, 

stated that the unhygienic condition at 

his new postion CA 7-is likely to effect 

his health since CA 7 is not air 

conditioned.. That also cannot be a 
ground for intervention. 

In this circumstances, we do ir)ot 
find any merit in this application and. 
the same is liable to be dismissed. 

The application is accordingly 

dismissed. The dismissal of the O.k. 

shall not, however, preclude the 
respondents to consider the 

respresentation filed by the applicant 

in. his favour. The appl.icant may also 

submit'a fresh representation within two 

weeks from the receipt of the order. 
No order as to costs. 

LJ 
K.V.Prahladan 

Member (A) 
bb 

D.N.Chowdhury 
vice-Chairman 
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IN THE CENT 	ADMIM flhiVS TRI NAL 
I)MI  GJ HATI BENCH ,,G.VWkHATI 

An application unde 	19 'of 8 Central Administrative 
Tribunal Act 1985 

OA No--Zli~/2003 

Sri Bimalendu Gupta 	0. 0 0.0 0 0 4 	applicant 

W 

Un&on of India & Ors 

LIST OF  DATE 

SL. States of Particulers 
NO 

Respondents 

Para No. 	Annex~ re_No. 
Page No. 	Page 'V 

The applicant transfer from 
Record(Central) Section after 
complition of 4 years of service 
on 26.5.2003 posted to pension-.2 	2 
section & resumed duties since June 
2003. 

The applicant prior to posting in 
CA-.4 section which is existing of 
CA 7 section, which is full of dust 
pollution and accumulated dust by 
dumping of vouchers o  unhyge&ice, 	42x 2 
non-ventilated & unheatthy to applicant 	3 
health according to medical advise, 
admitting the same sitting arragment 
has made in AO's z -chamber which is 
illegal & letter transffted to Record 
(Central) section after filling OA bb. 
245/2001 

The applicant transfer from Record(C) 
section to pension-2 section on 30/5/2003 

	

vide letter No. Nil dated Nil by Sr. Accounts 	5 	1 officer Respondents No. 5, the applicant 	5 	3 resumed in service in pension 2 section 
4# The applicantwas again arbitrarily, o ,.jt 

of rule transfer vide order No. 208 dt. 
10.10.03 & posted to CA-4z section which 	6 7 is unhealtby to applicant & applied to 	-5" - 

	

1,  r 	1  2 
Respondent 4,5 to stayl cancelled the 	 4.16 
order & retain in pension ta 2 section. 

5. The applicant submitted representation 
against transfer order dt. 10.10.03 on 	8 
14.10.03 to maintain status-quo against 6 s 7 	4,4A.5,6 
order dt. 10.10,03 	 18-19p2O-22 
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6* The applicant grievrance .s on 
transfer has not placed to 
competedt authority for cons- 
ideration 	cancellation of 	. 9 
order dt. 10.10.03 & retain 
in peasion 2 section as r"111 
per rule. 

7. Transfer order cancill/modified 
for Sri Apurba Chandra Sarma,, SA 	 3 5A ,  
on 15.10.03.!ZO-W-0j, 	6--s 	 E7~L -~T), 

a.. Le ga 1 Grou nd 

9. ' Relief sought for 

10, Interim order sought for 

Ytj*,2 
9 

VIII ,0 -. 

VIII. (11- 
lot  11 

Verif icart ion 
	 12 

Filed by applicant 



M, 

OCT ?M 

Z)k  I1,T T11"IF, CENTi~AL 
GUIVAHATI 	~11,NGII UT'.AHATI 

Ni A.pplication under section 19 of the Central 
A&iiinistrativo Trib -unal Act, 1985 ) 

Q-,A-LTQ.--  --_12003 

Shri Bimalondu Gupta ... Applicnnt 

-VS- 

Union o f In dia and Ors. . . Re ~ipondcm ts 

1  11 D E,  7 I  

Sl.No. 	Particulars 	 page. 

1A Annexu. re-1, Transfer order extract dated 13 
26-5.03 issued by Sr.Accoumts 
officer dtd Ni. 

4 Ann.exure-2 , Tramsfer order dtd- 10.10.2003 
issued by Senior Accounts officer 14-16 

3, Annexure-3 Modificationof transfer order 17 dated 10.10.2003 Adam No.20a 
i/v of Shri Apurba C1 Sarma 
Senior Accountant to CA -I 

_4, Annexure-4 Medical advise dated 13-10-03 18 
of Dr.D.G.Das english(Type) 

5. Ahnexure-4 A Medical advise dated 13-10.2003 1.9 

Annexure-5 Application dated 14-10-2003 	20-21 
.addressed to Deputy Accountant 
General(Admn. Respondent-4) 	 2a.a3. 

Anmexure-6 Application.dated 11+,10.2003 
addressed 
Officer i/c Admn. I and II 

FILEDBY 

Advocate. 

Aft 
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IN Mi]. CIPUITRAL A11,11INISTRATIVE' TRIBUNAL 

G"UWAHATI B JEINCI-1 2 GU ~VAIIATI 

0 

Shri Bimalendu Gupta ... 	 Appli c all t 
-versus- 

Union o f In.dia and Ors. 	Respondent 

0  Z-.LEj3-j~'LGALLT:-  
I 

Name of the applicant 	Shri B]Liialendu Gupta, 
Name of father 	Late Bisvianath Gupta 
Pos" ation, and office Senior Acco un tant 

I  in,  wilpl ich. employed 	0 /o the A.G. (A&T!',) ASSAM, 
Beltola,Guwaliat.i-29 

Office Address 

	

	0(/O ,,,the Accountant General 
A& , )Assaj,~i Beltola,, 

G uw ali at 

' 
i-Z , As Sam. 

V) Address for service o/o the Accountant General 
o f noti cc 	 ME.) Assam, Beltola,, 

G Uw aha t i - 29 

EAITICTIJ 	 1"Q:) 	,  NT 4ARS OF RI  ! WIDE 
I  ~ 

The Union. of India, represented by 
the Cabinet Secretary to the Govt. 
of India, New-Delhi-1 

ii)The Comptroller and Auditor Genernl of India 
Bahadur shah Zafar Marg j  In.draprastha 
H.P.O.. Post bag NO-7 New-Delhi-2. 

iii) The Accountant General 41 &E)Assam, 
Beltola,Guwahati-29 ~ Assam. 

i v) The Deputy Accountant, General(Administration) 
O/o the Accountc.nt Generatl(AR-Ii,') 
Assam $  Beltola t Guwahati-29 ; Assam. 
The Senior Accounta offIcer 
i/c Administration -1 zand II Bills 
o/o the Accountant General(AME)Assm-i 
Bello la, Guviah ati- 29, Assam. 

Asstt. Accounts officer, (Admn.-I) 
o/o the Accowitant General(M.-j's)Asseurn, 
Beltola,Gui~,,ahati-2-c,), Assam. 

vi j-) Ass -Lt. AccOwlts officer, Pciilcioii-2 section 
o/o thte Accouittant 
Beltola, Guwailati-29, AssM,,. 

contd. . 0 0 02 

A 
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I. 	Particulars of the Order/Orders agai4st 
!Lich Lhe -ap i.cation. is Made- 

A. 
	The Application is made against the followinG ordor/orders 

Acbiinistration No.208 dated 10.10.2003 issuod in 

in con-cqucat .; un ro-organisation of the C.A. 

Group, the follov.,ing officials are transfored 

~ o 1-,ho sections against their lVIMC1,S, 

Oru'Or Yo. 	 llil iosued by tho Sr. Accounts. 
Officer i/c Administration,pills 2egarding ivithdravral 

of Shri Bimalendu Gupta applicant from Recorci (Gentral) 

3ection emd posted to Pension. -2 sect,-.on against the 

withdravial of Shri Paltan Mitr,.~t SCO 

11. - JUP1,SDICT1QTjC1F'  TP.Ti;TR1BUJ11AT,: -  

The applicant declaxes 

by the above orclor' pinced "All aGndlis 

Lt1,'riCv,-)ncc,- to 
-pcl'. ~ Order stal,- od 

theJur:i.sdiction of the,  tribunal. 

th ~!., t he in ap-ricvod I 	U 

L which he vimts 

thc applicant in. the 
in, 11 13 11  above is within. 

III. 	LL~ ',  Tj,'A-'I.'l  () N . 

Th,?t the applicant further , doclare ihat the 

ap .-~)Iicatiorj is 	-' the Aim.itation Cif kkcce, periods. 

T V. 	F P  C'J.'S 	(  F 	TT,"-, ,  CAI.','" 

That the applic;mt 10,,:,gs to si-late that tho, 

ap -f.)licant is- (n, Jo)cnior Accountant- 	und(.~,r the Ro.spolldent 

liO-TH -  the AcC0ul1,tUlt Gel'! 	A,-,S.-wj, GUwahati- 29 and I 	 Clealing 
pror,ontly h,,  vl,,i,,.; 	ill the Pension -2 sectionA 	th e. 

pcopie of 	viliere he was joinillt--,  Ll Tune,200 .3 . . aftor .1 

the applicl- nt from Record section (Coiitr ~,,,J) wherea'j-,ptL(ox~ 

year',", of service ' ,qe-Lk5C)q, 

'17 11 ~,A, the applic, ~.Lnt bc:,, ps to stAe that -priof 

to pasili ~:" in 'Lhe !:,7ccord SOCU011(CelLtral) in j9q ,,,  ho vlas 

n C A. posted in 	B section under Com-.,ilat-' 	-'Up i J. 

Block. (Corv-",,:U-atJ-o ,1 Block) which is full of dust,unhyGerjAC 

con td. . . " 

- j 
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unhealLhy to applicant accord -ill 's to medical 0.dV*-L'-'(-- a f 

Lho attendin- doctor of tho,  applicz~nt. DurIng spell of 
U 

i-x)rlts in compilation of 'accounts he was. suffoning froni, 

acutc,  Chronic sinusitis since 1994  and undergone treatm,ont 

tu'idor Allopatjiy doctor of the Medical collaGe. Due to 

noj,i-impj-ovcm;ent of the ailments hhe appliceaLit compelled to 

clan.ijL~'c the mode of tre, , tmon -t and solect~ d Homoeop-,ithy 

treatment under Govt. Hos pital doctor as attend:Lric,  doctor 

of ti;b applic,,.-int Dr.D.C.Daz. The matil- er of vilments zu-id 

tile 	un!--IIYL:,cnic Condition, dust 'rA tho,  C.A Block,, 

impropor ventilation noit health IO/ful to tho -1 	c~ Lz 	e-  ~o applicnt 	c,~~ 

o-LJ -vriWidrwnfroi.q ti:-~ 	~'A. Gection. But the Respondent No. 4- 

Deputy Accountiant General is very clear about the facts of 

medical advise and consiiiering the dust polI.ution,-un-hyS.enic 

and un-healthy conditfLon of the C.A.Block( ..' C..A. -fisectior.) 

the sittl- ine arrangement of the applicant viao made in ~ the 

Gh ~EwLber of thc! "Isonjor Accounts officer i/c Shri Swadesh Das. 

During, t1m.-s period ~,/ was also placed in the Hindi Training, 

from 27.9.9& to 12. 1 1,98.whtch is compulsory. for all. the 

Central Gbvt. employees and the applicant Passed the Hindi 

Examination. But the Respondent Yo-  4-Deputy Accountalt 

Gen oral (Admn.) Respondent 14,o.5-,Senior Accounts officer,Admm 

and Respondent. No.6-Acstt. Accounts officer i/C Admn.1 by 

mis-u-cinG thc~ir capac-.ity of 	 Pulo.- declaro' the-,  

period from 27.9.98 to 12.11.93 as dies non. The applicant 

-was compelled to file OP No.24512-001  in, this Hon'ble C.A.T. 

fox., 	 ~,ind justice. Tlio Ifon"ble,  Contral Acltrinistr ~-.ttjvr-,  
W -a- 6-~~ ~;.-j 

Tr-*( bunr-il radmi ~ -k-Ic , I tho facts o f tfie ordoi ,  datod 1~ .I 2.93Ydeclamnd 

set a's-i'AC ~Ifjd p'a ~use(l order on 23. 11 1.2001 . TI-I 	Ro;,ipolidorit No. 

Ac :ountr;nt 	Cct,,crad 	(Acimil.) ~-L(b-(~-JUtcd 	the part of the 

r (I o, r- 	! a L (-, di 28. 1 	U I 	a.s 	wro.'cig 	aiid in ade 1) qymoii L bu t t I 

of 	tkla; 	(1,-IY,'- 27-')- ('-) 6 	to 	12-1 1 tI'O 	&'Y ,-:; to 

as rc 
. 
moan Sarrio,  ?11(1 tjjc~ 1),jyment c)f 1,-),)y c-, Lc doas 

no'L made da's;P" 	nders. remi 

coritd....4. 	" 

I 
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3) 	That, the applicant begs to sta -'Ge that the 

Respon.dent No.l ~-Deputy AccountExit. O'en.eral(Admn) un,der 

T~ o,,.3 -pon dent 1,10.3  and the Pe ~~pondon,t NO3 - thc AcCoutitant 

Geri oral (A&vl) Assam . Gawahati-29 is not the competeat authority/ 

appilate authority or disciplinary authority of the applicaat 

to decide on. the matter. Due to wrong and by mis-use of 

po ,,,ier v& th in fluan ce and placemont. o f the Respondent, No.V &- VIE 

the senio-r Accuunts Officer i/c Administr-ntion I & 11 an,d 

Asstt. Accounts officer Aean.1 un.der Respondent 110-3 tho 
~ Ovkb e P- a) 

Accountant Geri oral( A&E) Assam- — 	. mio-8ii-dcAth~em aut of 

rule ) to act,out of rulQ and illeeally. The' RespondentsNo.. = 

3,,4 and 5  foiled  to apply mind on the Hon."ble C.P.T. order 

dated 28.11.2001 in~ OA NO-245/2001 on the very %,ords ani 

"set asidell an.d.i-ts appliaa-tion correctly. The words Set aside 

me for anaul and the meaning of annul means abolish,m ~ake 
It 	 LTnP- Rase-1 

void and declare invalied.j.— modified the, orders for their 
A5,  

create financial hardship to applicant. ovrn intero ~~,t* 

The applicant repeatedly approched to the Administration 

for correct application of the Hon'ble C.A.T. order and 

Pules and pay the/ aniount. when the ap, licant was ivorldng in, P 

IRccord Gontral section. SudeeiiIj he was-  transf ~!r to Pension 
. V~v 

2 sect-i-on in iund(s ,,vithuut int.-J.m,--.~t4on an(l rO1e ,*A:.;ed. from the 

~J c 11-1 --ion a.rbiLrr1rii-Y. 

1~ . 	That the a )plicant bc,:,,,, - to stato that. durin ~-  the 

Works La tho 	 section 	enttzpsOd vahious 

naturc of jobs in addition 'to 	 -A-or,~ncj,  wozrvkA, 

The am)]. -Lcant ~,.dtll U,,3 decUcatlon, to vlorks ,,jith fLLIJ sbtisfar,- 

tion of tlie RO-opondont U0.3 and' It col-,-ii)lotod his Cuties as 

k 1  rf 

	

satisfied 	the noi-n;~~l nnc] c-Ldditional to h- 

~!,,orks acco.! , (1inL; to recordstbo T ~eupolndcnt No..5- t1ne Accounttt. 

ancl i',-.-warded Ll 11,~jid slzn 

t Y 0 a r ly! ,jr, TT 0 11 j ) y  

A 's 

	

nu doubt ~, v.')-h -)uL tilio 	Ly of tjjc,,  j,,tol,ko of 

t1le 'A-il'-rlic-:, 	
b/ 

	

r1t *  ~;11(:) triinsfor frow the 	sc~ cticn L 

I ~'U 1 	11 	 ul, 

;r,011 do'?~ ts Aqri Y~ kAa~ /~ Years sorvi C(.,:s. 

con t d. 5. 



5) 	 That the applicant beg~s to state th,,..1,t due, to 
30 .  5. 20 0 

his release from Rocord(Central) section in 

'~ ­  ~JL,  rest-miod duties in Ponsion-2 the applic,,~,Illt 	P,, 114 , 7:~~ 

Section under Pension .and Fund Group from Adi -Anistration. 

,:,-:roup ol-) 2.6.2003 and It' 	where he was alloted duties/ 

worIks of ponsion reporting related to 	employees of 

As,sani Govt. The afTlicant was tranz-fered and posted a ainst 

Shri Paltan %r,'itra SCO ivithdray.n from Pension 2 section by 

the Pe.spondant No.V vido letter No. Nil dated NTI with 

infori-iiation -to BrOInch o Ifficer and S)cction officer of '.Pension 

2 -ai d Record respectively. The 'Respondctat No.v -  Senior 

Accounts offl.cori/c Administration ils not the o -)mpotent 

Autli ~, rity of transfer to any official of the Cadre of Sei)ior 

t Accountant as lic,  is riot the authority of appointment. 

Gopy of the transfer order dated Nil 
issuod on the basis of extract is 
annexed .  herei,%d.th and the same is marked 
g  a .s Annoxure-1. 

That the applicant begs to state that suddenly 

ithtks ccLi,e to luiov;ledr ,,e of the applicant bha~ the applic, t 

is further transferod by the said Respondent No.V-Sonjor 

Accounts offI.Cer, I/c Administration 1 and 2 by adopting the 
Cz~r VO ,e 	- same mannerZ According to office porcedure the cmployces, are 

4k- 
posted in the vai7ious sections for works by the Respondent 

No-4. The procedure adopted by the Respondent No.4  in regard 

to intenizi transfer and postInG accord:Lig to Rules the emp-lq- 
to 5 

ees are only trc-uisfered who has comPlbt4d  3/yoar-s of.more 

so~rvice in the sections.Therr, .% are huo numbers of employecs Lj 

are working,  in, Pon,,,,.-Lon-2,Admin.i-str ~ -~ti-oii I '.I,nd I
l
oan. sectiom 

and othei~ .,:; nor(.-. than 5  years and above but tho RcSpondont No. 

Ii and 5 failed to take any steps in. regard to their trans(fer 

n the TZe &nd tit post:,L; ~Ip in ally othc] section till date,, Eve 	sp 

Iro.5-.Sonior Accounts officer i/c Acb -ninistration ,--Ind the7~ 11 

Respondent PT(.).6- Ass-tt. Accoun-ts officer i/c Adtzin.I coi -Lipleting 

not on.ly 	but more than 5 Ye'ars of service in  the 
Url 	C_ Et-0-tion, 	 beczr) 

cJiar-Gc., 5,Ljbut the s-Fiiie roccdurc of pule hac, jj ,~)tYap4i~ ed 

-all rer,­, cct eqwally M 	 UIPJO ~qya)j-e4 3%. 

con trI .... 6. 
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&A T 	That. the applicant begs to state that the 
Respomdent. No. 2- G.A. G. o f India by hia, letter V-0.01- s 

90-584 - TA. A dated 30.07.1920 guided the fumation of 

the A.G. office regarding trans fer/paOIxg. of men from 

Section to Section and incorporated im,  the books namely 

"Office Procedure Manual". According to office Proc-edure 

Manual-Chapter -I- parqk 9 eunz as follows -.. 

ff The Respon-dent No.2 1  G.A.G. has depreceated 
the practice of keeping wan in always in; ome Section which 
which i-s apt, to lead to trouble when on-e or more of the 
few men who know the works take leave or Retire. Arran4e-
nient for periodical transfer meed. It was decided no 
auditor should be allowed to remain. in- same seat more than 
5 years without, 	-al comcerTance. of the Accoumtant 

V  

person 
emieral and. consistently with the interest of the M,blic. 

and obtainL Accoumtant, Gen-erall a specific order 
i t 1,neceasary to retain any Auditor* more than 5  yearsit. 

6*2 	T'he office procedure mannual published inior 

to 1984 and till date no publication has. been made~.Frior ~ 

to 1984 therels Accountant General office arid after that 

the A.G.o.ffice divided in tm, parts one is, A.G. (Audit ) 2W 

the employees o f thIs o f:d ce called Auditor and A.G. (A&E) 

the employees- called Accoum-tant/Sr.Accoun-tant and the 0,P. 

manual is used im the both offices. umder Respondent No.2,- 

G.A.G.. of India. 

6.3. 	Iffhat. the Respondent Ko.2- C.A.G. by his. order 

N70. 2D99- Ad=-1/512-63 dated 28.8.1963 observed that their 
Section o fff cer are kept, on much too long im one particular 

section,. good T.f.ficers are promoted as A.0. in.. publie: servi-ce 

as well as in their own. interest It should be seem,  that. 

they are not kept, on. for long in. a partic,ular section- an-d 
they are given an, opportunity to gain. experience of works 

in-,  various section/branches of A.G.OtfIce and they should 
be posted in various section in. rotation.Rence necessary 

arrangement should be made so that no Sectim office-r 

nomally remaina, in- any particuLar section for more tham two, 

years" The same procedure ha& not-  beem made in case of 

Respondent ITO. 6-Asstt. Accounts o f -N  cer/ i/c Section o 'L Ad=- I 

and Respondent No .5 PY the Respon-dent No .3 end  4 as per 

Respondent.. rto.,2 order and by. m1suse of order,,Rule the Resp. 

3.A. and 5 deliverately transfer the applicatt from Pensio -fi- 2. 

section after complotion of 3 and half month-s by arder datd 
10.10,2003 	.5 /Of RespondeAf  go is a violation of Pule s whidh is not 

permissible beyond 5  years service.im a section is Arbitrai3 

malafaide practice 2  and illegal- and deserve caricellation of 

order dated 10.10.2003 im. case o f Applicant S.No.?_8 in first 

sight and set a-side for the interest of justice* 
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7) 	 That the a plicant begs to state that the .P 

Respondent No.%.4, 5 wid 6 is very clear about the hazardus 

	

I 	- th c se--im c i s un h oal thy concUtion of the section C.A.7 and 

to ')-.pplicant .,nccordinC~' to modicn.1 eldvises iseued to them 

wg~. in past (mndic-al advise dated 9.2.199c,l),and the treaisfer 

to C. A.-Ij. the ne\vly creatod int-73tead of C.A.7 	the A-~?roolter 

is not acceptable to the applicant 	as such -the Respondent 
4. 11  e  1100 I'lot yet issluld 	trn.nsfer order -to t.ho -applicant is o,?OaA- 

m:Ls- u - rz,  Of Pul() 9nd vidt,lation fLndt-micn-tal risht's of the 

appli cant . Th e,  ri.ppli cant has be 	arbitrarily, vi. dicltivcly en 	 n 

C316 out of ft rule tr,)x., sfered from Pension -2 section of 

Pencion Group to C. A ­ 4 newly re-orginised 6 ~:tAnx from C.A.T A  
vi de Adan 1 o rdor Vo. 208 dated 10 - 1 0  - 2003 1 ssued by the 

Senior Accowits offic ~, j- i/c Adj j:ij..ji trrltion ) who is not the 
com -r,etont authority of' tran1for of ~--i cmployee from soction t.-, 

SeCtloi ,  fr= uli.dCr rule as well as the Rcspondent No.5,, 6 

failod -to apply the,  samo procedure J..e transfer and posting 

of employeo from soction to section and group to group equally. 
The Ro-wSnii-satior, of C.M ~ is from the existinG employces 
vyirldno,  under Various C.A.Groups as per or(-!or hntod 10-10-03 
tWjcc IN110 	-,,vorl -Ing in -the C.A. Morc' tbcln '3 Yenrs- and above 

but the inclusion of the al.)plic,,,,,Yit name as Sl. No.23 M- as 

froi-, ! 	)n 2 1~41 	 _.., t.() 	( .. 	 ' - !,;,I.n 	hr P e nsi 	 A. 	' U 

croup 131. i., o.61 e.nd, 62. 

a ,  al n s t 5 1 . N, o . 2 3 t 1) 	 1 o,  gal and Q 	 _00 	i s no t pro--01,5 1 

out of ri.jJc as well as tho transfcr or'der dated 10. 10. 2002 
is 011.1-Y4oful.-CiAll the intorcst of the R(,;,,:,pondcnt Ho.5 eald 6 
-not mc..int for9 the,  trnnsfer . ~ n(l ,)ostinC, in t1ie internst of pub li 0. 

C  I -I t -he 

	

	o)-"!.-r is 	ollo. lialb).(.~ to cot asi&o '! I C I 

co ~. , ,, ,  of 	 o (I 
10. 10. 20 1) .~~ is) alln ~ ;7c,,d ~?n d the Z,11120 
io ma.P?cd -;is 

1))  ) 	
I jj,~

" 	tjj(,-~ 	 -1 . er 	-to ro - 1,0(30  4- 2 	U 	 I 	 C) 

1`10 - 1 1~ 1)0. ,?UtY Accoullt--.1111t, Cency-al( jAcInin.) undor 

),A ­ -wit ,i alt ,- a:i.tist iiis, .-., rcng Gc1ior,­,1(A,,'~ , ' 

ctnit( ~ . ­ 7 
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11 e 	;TYtd out of rulo 	trz:.insfer o.rdcr and. ftzrits canc.ollaW.oli 

J ),Aid to wedntain 	status quo on hhe carlier order is.,:,:ucd vI de 

d.n.ted Nil iccued by the r;ei. ,,j.or 	Accounts officer 

i/c Admil)istnation as ~nneied in Annexure-1. The applicant 

br):Ijust tr;nnrfc ~rod to T)c-,, nsJ.on 2 section in June 2003  ni-ld ju;~.L 

coti-,, plet ~_d 3 moh.ths -Lnd halftho reason behind the said 

j.c, t .1 coil,q) -i.racy bocnuse tho Pospondc 5 
a r o,  a 	 'i ri st C A 7' ~-;a r c t I i c,  ta,w,i s f c t.o C . ~4 -T+ n c vily c rea t o d n Gcu 
is not acceptable by the applic,-uit becau'so of harardus, dust 

P011LILion and unhcalt,~y to applicont accordill -t to medical 

record available~ -to Pespondent 1'10-4r5, and 6 ai-id oil 3'.,ofuzz-al, 

of* 	 m,,.iy crc~ atc c,()mc "Wv,. ~Iltn lss. 	to Respon (loll ts . 

.to harras the applicvlit ns such the ,  rcprc,-,cnt,-~ L_JoiI subl!IjA- tcd 

on 14~-h Octobor,P,003 to Re.cponderito has not yot decided 'und 

cons -J.dered _).ccordi,.g to rticdical advise of the attelidimg 

doctor Dr. D.G. Das advi ~o dazed E.10.2003 s I., 	 pecifically 

i-iientioncd to avoid cold and dust dUC to chronic siritLsitis l, 
Or cy. 	e 	ce.-,nt i s un der 	Ullder 10 Alp; 

trdatment of the sai(.1 cloctur. 	The attcnd:ini~ doctor of 

UIC r)etitioIlE,'T-' id 	As,9ist,CUj.t Profcssox  world.11,1 uncjer Assayn. 

C, Ovt. 110moeopathic; Collage alld hoopiteal )  Guwahati and. the 

the treatment under Govt. hospital is, entitled to applic ~ant 

e.S 	r Go V t . 0 f 1 11 d ia ~ Ministry of Health irmd faily welfare 

0 . M, DTo. ~911 ~C)25,/~`/"`/P-C)OC)-itiS dated 28.3.2000 accordJLig,  to this orde5 

the employee and their family mmmbers can take treatment in 

my of the Gentr,,_I Govt. hospital, state Govt. Hospitals and 

hospite-1s,  recognised by the State Govt,./GGRS/CS(MA) Rules 19L4 

as well as the hocpital, fully funded by eith.er  the C.'entral 

G'ovt or tho st,-).'L-.e Govt. subject. colidition. tho reiin.bursonint 
fixed by the U. 11 1. (MA) rules J9Lj4-/C,.GIIS, but, tb.ero is no boudt 

,::ibout the acceptance of medical advioes. but the delay on 

decision of cancellation of tronsfer order dated. 10.10.2003 

in respect of S1. No.26 and retain in the same section i.e. 

Pension -2 is ~e~ 
44.Ori 

 the other hand modif-ication in Gase 
b e e -.,) 

of Shri Apurba Ch.Sama Senior AccdEuntant. has -Ilrc , ,,AdyLm.,ado 
J13— 

contd. . . .5 

11 



./ r" 	 — 8 — 

by the Pospondent No.65Asstt. accounts officor 	 LVL- 

A 

	

	 md modification has ~Imn by his order dated 15-10.2003, 
?~t W'5=k 

aiso boon 	 evo.tt-t—, reacoonp, best Imoma by th.nm. 

Tho Rospondont No.L ~ and 5 receiVed tho ropre-sentatialL oil 

for cance~ilat'ion of tr.-msfer order datod 10-10-2003 

vmicla is aL,, ainst Office Procedure of transfer post 
-nc~- 	- with in 3  and half months4pormas.-ible under Rule and the 

. ~ai d Pule - h,as not applied _tqually in ,  case- o f all cndre 

,ahich includes Respmdents 1-10.5  and 6 al- such the said. 

traiisfci- crder i-- arbitrary, illet ~;,-;,1 an d i,~,~otivatcd mid 

deserve; to be- set aiide as tho transfer order has not 

:-;iGni~, d by the competent a -uthority of appointnicilt of thc,  

cadre of 13r. Accountant as well as the transfer order:b 

not. covered the transfer Lind postIng in public interest, 

copy of the modification letter in./respect . 

of Shri Apurba sharma Sr. .4cctt. dated Q5'-16-0 71 

10.10.2003 is annexed and tho samo ir, 
m ark e d as 1,11 n 0 xU re­  3. 

0 ) That the appli.ci ~mt bc_. ~S's to state that the 

,-,,)j)1ic:azat sub,,.iitted the representation," to Respondent 

No.Lj-Deputy Accountant Ge1i0r,:*.il(Acbiin..) and Respondent N45 

Sr. Acculmt'o offlcor LIC 	 ;. -Lid :2 

Out a .0 rtae ".*ald ille'-'ril 	 applicalit from C) - 

Pension 2 scct-J.on to ne,-~ ,;!_Y 	 1 .'. C:,d Ot -J 2 

CA 7which is 'Ludl o f C.ust j,, oj.ut -i-cin i ~nd i.wt 

suit to the health o.-F the 	 due to hia ailt-lemt- 

to doctor 6,ebaisc dateJ 13.10.2003 speci fix-aly 

adv --i—sec]. -Lo apl-2ic -nat to mroJi.c", 	cold,dust and reinain 

in wall ventilatod room~ IAQ-p+ lri-Ovc-~m a7ld Covn?d lert -k-0  

Copy of the medical advise dated 13-10.03 
is armoxed herom -th ~-%x).d the soxic is 

auz 

that the. 

Reepondent 	and 6) fa-il ,:~ d to 	dcxisiun un tho 

Representaii-cli -  lyj the applicant on 1 4- 1 0-2003 

fol- cancelia-t- lLoji of juh.o transfer order dated 10.10.200.3 

Whick is Rule and tho health condit-21-on of t1i.o 

or o 	 right of the n*i cat-* 



9 

copy of the appli.cation. dated 14.10-2003 '.  
is annexed horewith and:. the sane is marked 
as Zzwxure,.-.5 and G.. 

111) 	That. the applicaat' begs, to state that, the 
Respondent No. 	s not competent authority to take decisdaL 

olm transfer nor he ,  is'permitted/authorised. to issue transi:er 

o rder as per af fj ce P~ro ce dure beyon4, complitioni O,f teaure 
or atter complition, of 3 and half.' months. As,  such the 
Respon-dent NO -5 an4. 6 mis~-represented.~ , -.4 mis4~La-de an.CL 
mis!-intcr~protod the facts of earlier tranzfer of the 

applicant in Jim-e 2003 md az such the Respondent NO-4 

passed vi(ronr, order towards applicant, and. deserve cca -ic,allatdn 

ancl. set swide of the order datc-.4 10-10- 2003 Antexure-.2.. 

which is agjainat fLuidamental riCLt of tile applic.-mt. 

V. 	GFOUND-Jor Relief Ath  logPI,  j2rovigiL)n: ~ 

V*. 	That the applicant has, just completed. 3'  aw..dhalf 
mon I  t", in. Penmion -?_ section. on transfer postin& by th e 

Resipoudent go..5,Sr.Accoun,ts. ofP-Lc.er  AcImn. vide letter 

ITO., Nil. dated Nil by q~uotinC, order of. Respoadeiit-Ko -4 
without intimation vJV~

.
LL _~o p. ~v.~'01 

That. thO appli.c,ant ia cloar about. Pul.os that tho 

Resp-on.denta. ara not the appointinQl, aLuthority as such the 

authority has; aot.,,empowered to Sign the sectional- transfer 

without quut:W& provision- o.f Rules 	 M.&IArtLI c  te, 
Di-otiva-tod andiintentiou'al. and deserve set. a side the trzms-' 
fer order dated 10.10.200.3 and- retain' the' applicant i= 

-2 sectioiL. for the tiai uro 5-5 yearse,-~ kaQ_TVO_;IO_ 

That' the appliat-M.t. bega to state. that. ixrep areable 
loss havt.. -,. c-nuse to the applicant health ato to. hJ13 

I)Wjtinc J- 11  C'A-4 &dust based. and hazardua to 

applican -L7  Whera as the sme mature of viorks. arejq ~itrusted 
to other Samior Account -,aat/Accouatanit im well cleamect 

aix coaditiort room vjith ~- high -pay and honorari=Lo~TVA 
wo-a-~. it) 	t PotkJ~ vr) bo~oe_~ CA-,A9 

0 ka V, ~O V I (j I k4i M 0, 	C, h, CA&A~ 

C~,W, ~ 	
)Ot- 

GoIlt a. 1. "10 . 



el 

- 10 - 

That the applicant.bega to state that the 

available of all rematies, to him. unAer the rules availed 

by the applicant but inactioni on, the application dated 

14,10.2003 in part of Respondent NO-4 9 5 and. 6 compelled 

to file this application to this Ron' ble Ceatral Adainis-

trative tribunal for redressal wherk the applicant cane 

to km.ow about the partial favouritism of the Respondent& 

in respect. of stay. /cancellation. of transfer of "Shri 

Apurba. M,  Sama, Son-ior A=uniant. ar4psted back to 

his earlier section G.A,I ~ for equal justice and retaini oe 

,-. stay and remaia the applicant to the pension ~2' 

section. to tke extent, as: per Rule/Olffice Procedure acco-rdLng 

to wh1ch the other employees continuing the services. i& 

the section more thm,  5 years or more. and justice. 

Vil. 	MATTER FOR PREVIOUSLY FILED oR. PFWDING 
INAH  OTHER  CGURT -  — 

That. the applicant, declare that the applicamt 

did -not file any case. in any court in the same matter o f 

illegal transfer and it stay. and cancellation, 

11111WIT-NmWel 

Im view of the above facts q. the applizant prays 

for the folloiz-g relief: 

10 	 Neeessary order passed directing the Respondemt 

No-3 and  4 to set aside the impugu order dated 10-10-2003 

which has not covered =der Office prOcedure md Rule and 

not issued by the competent. authority nor the order carry 

jaeanning of public interest 0Y.- to maintain the statu&,' ,'~qua 

as per earlier order dated Nil s  No Nil issued by 

Respondent No..5 under order dated 26,5.2003 and retain the 

applicant. in. Pensiom -2 section for the tunuve. 

VIIII 	INTERI&QEDIR0. 

Pending final disposal/decission of the appli-

cation the applicant prays for issuance of the folloving, 

0 
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The interim order, be passed directin& the 

Respondent NO.4, an.& 5 - Deputy Accoumtant Goneral(Adm!- 

inistration)'um-der Respomdent 90.3 tay operation of 

transfer order dated 10. 1 0.2003 and notbwelease the 

applicant, from: Pension ­2 section to the dust pollution s  
hazardua g  non-ventilated section om the basis of the 

arbitrary order, pending disposal of the applicationS. 

THE PARTICULAR(S) OF 1*.P.O. IN RESPECT 
0,E APPLICATION, EEES: - - 

11.. Number of IPC(s) for Ps.50/-.- 9 G 702788 

Name of issuing post of:tLce.- Guwahati GPO 

Date of issue -,*, 10-10-2003 

post office at which payable: Guwahati 

As stated in the Inftx, 

veriftcation ....12. 

0 * 0 0 
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I ., , Shri Bimalendu Gupta!soa cfS late 

Biswanath Gupta q  age.about 50 years by cast,Hindu 

by paofe8si on Govt. service under Central t Govt* 

ResideAt of Borthakur M111 Road t., UlUbari s Guwahati-7 

do,, hereby verify that the statement made irL1,.2, j3,q 

paragraphs of this application. are. true 

to my knowledge those made in. paragraph 

are based on records whihe I - belief to be true and 

the f . out are humble submission before thi's Hon'blo 

T..'ribuizal., 

ANDT sign, this verification this ZTst 

day of October s,2003. 

Sigmature o-f the App cant, 

0 60 



.4 f-3 A V-\ w--)d OW- 

OFI-ICE  OF THE ACCOUNTANT GENERAL  (A&E) ASSAM 
MAIDAMGAON,BELTOLA, GUWAHATI 781 029 

EXTRACT OF DY. ACCOUNTANT GENERAL (a)'S ORDER DATED 26,5.2003 

Shri Birnalendu. Gupta, Senior Accountant is withdrawn from Record (Central) and po-; ~ ed 
Pension 2 Section against the withdrawal of Shri Paltan Mitra, SCO. 

Posting of substitule in place of Shri Gupta will be issued later -. 

,;o-niot Accounts Officer (A) 

Copy for inforniation to : 

I - PS to the Accountant General 
PA to the DAG(A) 
Steno to the DAG(P&F) 
Branch Officers of Ponsion 2 & Recow 
Sectional Heads of Pension 2 8 Record 
Posting file of Admn 1 
AAO/Admn 11 

m 



2 

2 

2,' 

2 

24 

25 

26 

2 

­VNI 

OFFICE OF THE ACCOUNTANT GENERAL E) ASSAM 
MAIDAMGAON,BELTOLA, GUWAHATI 781 029 

ADMN 1 OND_ff-R 
Friday, Ocl6be_r 10—,'-2003'-  

Consequent on re-organisation of the CA Group, the following officials are transferred and posted to the 
section smentioned against their names: 

SI. 7 
i~a_ me of the Official with designation Section to which Section to which Remarks No  Shri/Smt.  attached at present  josted  now 

01 Torilla Kharkrang, SA CA I Newly created Se~ ( ~al —head of 
02 Costarica Shadap, Acctt. CA I the section is being 
03 Irish Steven Rynjah, SA _5A I _0 (existing CA 11,3 & notified separately 
04 athi Clia~r_aboq, 10 morg adi 
~_5_ 7a g —es waTr S h —ah, Acc t 	—t-- CA-,  1,  

06 Man Bahadur Ale, C/T CA 2 
07 Shibe idr . a Kr. Chakrabor-ty, SW_ _EA 	~2_. ~—cwlytrcat~d _T~_~t_jonaljjead of 
08 Lucian allong kynr"' ,SA  — 1'0 CA 2 the section is being 
09 Bisnola Nongbri, SA __C)~ ~3_ (Existing CA 2,4,11 notified separately 
10 Francis X.Marbaniang, SA CA 4 & 13 merged) 

Cameroon R.Khongvir, SA CA 5 
12 Maheswari Haloi, C/T 
F3 _Ta'~_u­kaDe _~A 13  —Newly c_rea,it~_d Sectional head of 
14 Amrit Kumar Lama, 

CA 3 Vie section is being 
F5_ bidnan Uhakraboirty, SA CA 5 (Existing CA notified separalely [_6T1encY_`C_hy­ne, 5,6,8,§ 	& 12 

71~41' iian ~ ynrern, SA merged) 

9 8msul M. Dympep, SA 	__U_7A___RCw Y ~cr e a t e d c-1 	1 1-1 e 	0-  f' 0 ~itiiran ~u__ssain, SA _~A-13 CA 4 
1 Adhir C _~A_7 C 

I lie section is being 
(Existing CA 7 A) notified separaiely 

5  TIr ZaTY_01iBhat_(acharjee, —6A 7 C 
bit . 'nalendu Gupta, SA Pension 2-7—  
D. Sarm 	Kak 

—CA 7 C 

jf 

Bednath Sar- Ma,  SA  
Newly created Sectional head of ectionalhead 'D Imon Rebecca Bang, SA CA 9 'v' 

y 

created 

CA 5 s 	

C 	8) 

se the section is b 

c,ion is 	

eing led 

separ, 

Ramaya CA (Existing CA 7 B) ling 	A 7 
bc 

n 

olif 

notified separately 
Bluebell G—hashing, CA 7 B 

1T5'he 

7 'B- 

li. Saishya, C/T CA 13 



31 Christina K~aO, §A CA 16— Newly created _~_e__ctional head _(~f 

_~T 

~hyamde~oPanTit—,S—A—_ CA 6 the 'section is being 
Gyprian Madur, SA CA (Existing CA 7 C) notified separately 

_~T Tc—qu~l_.aF~n—g—rop, -CA-7  - 

TT  Adreena Lyngdoh, SA _-EA-7 7B 
urga —Basak, C ~T~ 

3 7 ­~a_ Fes 'wa r  k ~d—1 I  i- 
B Newly created 

SecfjonaIT_ jeadT  f 

38 Manjula Deb, SA CA 2 PFA I S(B) [he section is being 39 Raw K.anla Paul, SA 
40 Kul Bahadur Th'ap—a, ~SSA 

notified separately 

_~ _1  --~7_ Iran Lal JTsh~j, SA 
ri am 	ingh Gurung, SA _~A_4_ 

_~T_Kn_jali —8ha—flacharjee S~A_ ..~_A8~ 
74—  Shyarnal Karmakar, SA 
_~5 _S­um­a_n_tra­C`h`ou­dh_u_ry  —C/T --~A —5  

46 DilipSarma 11, G/T 
----------- 

5 1 ~O TO—an _ISecl__ Ion — 47 Jayashree Deka, SA U-7 	_C_ 
48 	Nilima Blialtachariee, SA 
49 	Pralima Dulla Gupta, Act( 

_~O_ T Fili—irDa—S, 
51 	Baisha6ee,blialiac 

. 
harjee, §A 'UFA 

52 	vvapan  "Kr.- 	SA  ension 4 

A 

C

A 

A

A 

~5s­  -burga bahadur 
5] 	Tra - R - 

-C- A 6 
la 	uniar  Gallerjec, 	A 

5T Sunil Kumar Das I §A-- f , 

C  

6  

A CA 7 

q~~ 

7 

 C  

12 
_~6_ 
—Pri—mal —Ch—De—y, _SA_— 

C  

CA 1 

2 

CA 5 
—JFOF'r—,)To—y*~~s~—v,~ll-ii,-~A---- 5 - 

------- 

Tushar Kafili Ghosh, SA 
3; 

CA 
Admn I 

- 9 	S 
 U11) 	

I 
harsing 

SA 

1, 	60 	Apurba I~u`mar_§arma,  SA 
'C'A -1 2- 

61 	Khepas Pahsynliew, SA 
CA I Tension 	~6_ . 

Te—n ~J o _n2 62 	an C_fjou~djjury,  ST—.— 
C 

63 1 1 m a n C h —an d _raR o 	­yS_A _ T~_l _3 
_T__ 64 	Iswa~na tjj BjjajFaC-j-j—arjee  SA  Pension 3 

65 Prakash S_inghSA_—  C4-7'A-------  
I Kr. Doy, CA 12 PF~ 2' 

- 	

----- 



67 Pradip Kumar Baruah, SA CA 7 A PFA 14 

68 Bharat Ch. Brahma, C/T Despatch Form Branch 

69 Sourjit Baruah, SA' PFA 6 -Receipt 

70 Kaushik Ranjan Acharjee, SA Receipt Despatch 

71 Tapati Sengupta, SA CA 2 PFA 6 

72 Haldinola Syenmah, SA CA 8 Record (C 

. 	 11 

"V I 

This order will come into force with immediate effect. 

(Authority: DAG(A)'s order dated 8.10.2003 at p/53 n of File No. Admn 1/1 ~1/2003-04) 

sdl- 

Senior Accounts Officer (Adinn) 

Memo NO. Adi-nnl/1-1/2003-04/6028-41 	 Friday, October 10, 2003 

Copy for information to 
I - The Secretary to the AG 
2. The PS to the AG 
I The PA to Ihe DAG(A) 

The Sleno to the DAG(P&F) 
The Sleno to the DAG(A/cs) 
All Branch Officers concerned 
AO/ Record Section 
SO/Record — with a request to make necessary arrangement for re-arranging the sections. 
All sectional Heads concerned — with a direction to intimate the date of release date of joining of the 
officials from I in their sections 

10, AAO/Adnin 11 
AAO/CC 
Hindi Officer — with a request to issue Hindi version of Ihis order from his end 
Admn 1 posting file 

14, Adnin I Order Book 

se~filo~rkAcunts Officer (Adnin) 

C'L  

M 



OFFICE OF. THE ACCOUNTANT GENERAL (A&E) ASSAM 
'MAI DAM GAON, B ELTOLA, GUWAHATI 781 029 

Wednesday, October 15, 2003 

EXTRACT OF DAG(A)'S ORDER DATED 14.10.2003 

In partial modification of Admn 1 Order No. 208 dated 10.10.2003, Shri Apurba Ch.. Sarma, SA has 
been posted to CA 1 Section instead of PENSION 6 Section. 
Smt. Sathi Chakraborty, SA stands withdrawn from CA 1 Section and posted.to  PRI/LB Section 
Smt..Smriti Rani Das, SA is posted to Pension 6 Section in place of Shri Apurb:.Chh. Sarma, SA 

Assistant Accounts Officer (Admn) 

Copy for information to : 

PA to DAG(A) 
Steno to DAG(A/cs) 
Steno to DAG(P&F) 
Senior Acc ounts Officers concerned 
Sectional Heads concerned 
AAO/Admn 11 
Posting group of Admn 1 



. ~ t' 	
OFFICE OF THE ACCOUNTANT GENERAL (A&E) ASSAM 

MAIDAMGAON,BELTOLA, GUWAHATI 781 029 

Monday, October 20, 2003 

EXTRACT OF DAG(A)s ORDER  DATED 20-10-2003 

Smti Baishakhi Bhattacharjee, Sr. Accountant is withdrawn from Pension-4 Section and posted to CA-4 

Section with immediate effect. 

Smti Dencynora.  Sharma Kakati, Sr. Accountant is withdrawn from CA-4 Section and posted to Pension-

4 Section with immediate effect. 

Sr CCU 	fficer (Admn) Wtsoff 

Copy for information to: 

I 	PA to DAG(A) 

Steno to DAG(P&F) 

Branch Officer, P6nsion-4 & CA-4 

Sectional Heads, Pension-4 & CA-4 

Posting file of Admnl Section 



(COPSF) 	ph (0361) 251'0755(R) 
DR*. D, Ce Das t  WB O MBS(ROOM) 
Trained in X-paY(GMCH GU.W) DAS HOMOED CLINIC 
Regd,NO*A88 & CCE-1525 	Ulubari auwahati-7 

si"tant professor an.d 	(Near LacUt Nagar A.S.T*'C. Stopage) As a 
Heao-of the Deptto, Of 	 visiting Hours 
Alatomy 
S

*
J N Govt*Hom000pathic 	Mo m ing - 8-30 '94 to 9-30 94 

Medich college, & ROSPital 
panjabari g, ouvahnti-379 	Evening - 540 PM to 8 PM 

Assam * 	 Sunday - 104,00 AM to I PM 

This is tocortify that Sri Himalendu 

Gupta is suffering from a Chronic 

SLAWAties and skin. allergy" "peatedly 

since long aad under my treatment s  

He is advised to remain -in well 

ventilated room and atoid from c old and 

dusto 

94/illogible Ill-101WO3 

Asatt, Professor 
S J N Govt. Romoeopathit 
Med:Lcal colinge and Hospital 
Paribabari, Guwahati-37 *  

CAI 
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Ph. . (0301) 2510755 (R) 

D 	D a, s, OHMS, MUS (110111.) 	DAS HOMOEO CLINIC 
I'm1nod In X-11fly. (GM(;1 f-Gil ,W) 
Rogd, No. A-00 & CCH - '1525 	(Nonr Lnelill NOger &S.T.C. Slopa~e) 

A,,slslant Professor & Head, Deptt. of Anniomy: 
U.N. Govt. Homeopathic Medical 
College & 1-ldspital, Panjabarl, 	Morning , 	0-30A.M, to ,  9-30 A.M.. 

Evonhin— 5-00 P.M. 10 0-00 P.M. 
. . 	 . 	 . 	 Gumh9ti-37, Asinin 	

Sundny— 10-00 A.M. to 	1-00 P.M. 

"VY 6c)  /0  wl~4  C)/"/ 
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0/o Ole AG(A&,E, ') Amstim 

subjcct ,  spetionat pmting 

Sir, 

I beg to invileyour nUmliol ,  to yoijr letter No. Nil -dated Nil as per 

cxtrncL of DY.AG(!i)'.s order dated 26.5, 24003which was not intimated to nic and die 

Accoulit3 Officer i/c Record (c) released on 305,2003 cuid acmil.ingly I m-as I)oSted to 

Pension —2 ngmi nlqt flic wiflidl -mval of Sri Pnitmi - Mitm, S C.-O after c(muplViou of mLue --  

than 3 years service in Record(G) Secliou , -%viiere I wt%B rewarded by A.G(A&r--)As-,mm 

%Nith sdtisfied on my additional Nvorks hinddidon 
' 
to my nortntd workg and rew=INI by 

iionorn'niurn a hind aum mnomiln. Accoroiiip, to ordcr I re:jumc~d in Pcnoion 2 ticctjoli oil 

01.00.2003. 

A.. Ili rp.suming duties in the Pensi(m 2 sclefion 1, 11111scllflnfilc~l 
works of outsimiditia as well as present peusi 

' 
L% cases by the i/c, ARRI I-Ace-mmits Offixer of 

Pension 2 and amordilig ici n1lo''Lment of works I Nvas I=ded over 64 pension cases frol),  
Ame to September 2003 alous Witli outstanding pension mes I was completed mid 

dk;poscd I 18 pemion cam as recordod im Ole pension 2 section. 

3. 'JUt It wits come to my knowledge that I MA apnill P09(ed 
by SnAccourds offlicer Uc Adinn. I &, 2 vidc oft1cr No.208 da(ul 10, 10,2003 but Oic mal(er 

I 	 i  hei of polilij.)g not, ilitimAted to Ole ullo ct s'ped. I like tf) mcrilljon 	-e dint Ole righl. In know 

i,j;), right in the appbcanl. 

It is fulther Inendua here flint I mm alrendy completed wom 

11mia 10 Yem of Se'-rvlc ,(-,g in the C-01111mililtion of accouilts in the. ampunts sect1cm Aime 

1992 due to nrute ~iust pollulion and iu~lygiewi c. condition of flie accolulting Bite I was 
attacked by illness like severe -lod climnic sinusifis, s 

' 
kiii alleiW and due to non 

improvemient of itilwan(3 under Allojxithy ti -c\itnimt J wns couipellod to 1 ,1ke 
HomeopatIq treatr~ent under Uiq Go,&doctor of liomcopfttliy collage and get some 
cefiel', in Uie same -'Ume I was posted to CA-7 .9ection compilation worked in CA block 
%i--hich was full of dDst pollubon, lmzardous mid unbealthy condidou tu: 

. 
id not suited to iny 

bealffi condition according loattending physician 11je innUcTrepoirted to An.511. Accourilf; 
oll')"r i/c, Adinn I for my -,YiU)rJra-,v1 which Nvivi tum down by mdiig the wordn ill 
i4oInfion mi "Adminimmlive rt-iiwii"mid (Icnied to cour-Ider my jiPplicii(ion deppite 
minindc-is. Apart fmn flint by mising fillse sIntement on Vic-  bniii of .1be sintement of 
Asm1f. Ar-comiln officer and Sr.Ac-c-omitti officer I waqpw in  t o  fi ti aticial hardiihip mid 
I mi-mimiciii by oider dalcd 4.12.98 mid 1 wits compelle(I to taha tilicher oflnw mid filed 

Apjflic~ation beitig Numbered as 0A No.2,15/2001. '111C 1-1011'We Cciiinal Adininistrat-i .0-1 
Tribunal admitted the opplication and declare your order dated 412.98 96L a-rd4c ow 
-28.11:2001 Ili OA No.245/2001 . Thc wrotip. wic -md rm .4 -iw ei pic uition ol' C.A.1''Unks 
("a I ed 2,  S. I I . 2001 and dk-obcyijig Ific oider you have p--iF;Hcd tui mder vide No. Admil 



M 

9  dated 5.2.2W2 modified the the klon'ble C.A.T order ,  dated. 
-6312001-2W213 40  C/B -aders and I was 

ual and denied payment despite repealed rmui s. 1 1.2002 and kept as us 
d  -nived frorn justioe even tile Hon'ble 

C.A.T order. 

(Ildrawn fTom PellgiOG 2 section during 5. The  sudden wl polluted 
10.2003 and posted to ,CA 7 a dust 

3 and half months vide order darted 10. 

acWon which is hazardous to MY health 
is NVWful , intentional and conspiracy to wards 

imilar procedure bm not been Mowed in case 
of officials coniinuing 

me and the 9 ecdous The facts bed known by the 
Bervices more that 5 yeM in the 6)dffUn8 8  
Sr.Accounts officer i/c A.diun I mid IL it was.. already known to 

YOU that I was suffering 

Bince lonj from chrordo Sillusiti.ij, Dkin allergy and under lfcatmcDt Of Govt ' 

Homeopathy doctor of the GOvL Hospital and the advise of the attending doctors 
to 

avoid fToili cold and dust find remaill in well ventilated rootu 
As Ruell I am not 

' 
ia a 

110 advise of 1110 ntlellding doctor 
poeiLi(xi to violate the advise of t1 lo a tt olviing doctor. 1 

Dr-D.0 Das Asidt Professor Of Homeopathy collage dated 
13.10.200.1 is enclOs6d for 

your conaideration. and canctUed the withdrawal order dared 
­10. 10.2003 and maintain 

oAtufl quo as per earlier order datod26.5.2003 of DAG(Admn.) for'the interest of the 

health of the appliea~l and to put better service -Your early decision in this regard 
Is 

bigbiy solicited and for justice. For this act of yoijr kindne3s 1 0 ban ever I 
pray. 

yo)n;% faithfully , 

Dated 10 October 2003 

(Bimiil N~ ~u,\~\A`~ 
1'emion -2 Section. 

Copy for information and necerGary action .  tor. 

1. The Accounts officor i/c P.on8ioll-2( local) tho matter of ~ trhxnsfer 

as per Sr.Accounts of 
I 
 ficer(Admn) order dated 10-10-2003 the matter 

placed to D.A.G.(Admn.) for review/cancellation of labuve order 
in caGo of Sl.No-23 and to, retain 'in the samo. 

The Asstt. Accounts officer i/c'Pension 2 with a request to 
take action accor(Un(r, to application Ax%kAmJUtxkk0txAAmx appli-

cation dat ~ d 14-10.2003-agter getting clerification of D.A.G. 

The Asstt-Accounts officer i/c Newly cre-ated 7-C section local 

for inforii-Ation and necessary action on the ap li ation dated 

T  

14-19-2003.1  
B. 	all 
.sr. 	c co till t it I I t 
Pension-2. 

C/ 

M 



71lie S.. Accowits Officer 
1/c Ariniui. 	on I 

-E) Assam 0/6 the AGfA& 
ati-2 Cliwah. 9 

Subject: Sectional postiiip_ 

Sir, 

loyour leltexNo. Nil dfiled Nil foi per 
extract of Dy.AG(a)'s order dated 26.5.2003wWch m s not indivated to ine alid the 
Acc-OUW3 officer i/c Record (c) released on 30.5-2003 and accordingly'l was poskxl to 
Pe.usion —2 agaimst. flic withdrawd of Sri Paltan Mitra l  S C 0 aflu comple tion of more 
tbaii 3 years samce in Record(C) Section , where I was rewarded by A.G(A&E)Assam 
With satistied- on ray addi6ortal works in addition to my norri -tal works arid rewarded by 
Honorarium a hxnd,,4uiYlamourj1s. Accordij)g to order Jre.,iumed ia Ptnsion 2 section on 
01.06.2003, 

2 	 1 	1 A.. In resijmi~ig duties ill (lie Pension 2 sectionJ 	elitillsteo 
works of Out.stnuding as Nve-11 nEi limsent pension cases by the i/c Asstl.Accouuts Officcr 
of Peusion 2 wid accordi ~rig to anotilicill. of' works I Nvfts barided over 94 'pension cas . C-s 
from Juue to Septenibcr 2W3 along with OU(st-ilidwL  I ~ q j),cusion cases 	qwLcompletcd and 
diSPMCd 1) 8 1~0113i0l) CMCS 0,; lVC01 -ded ill Lbe 	Soebon . 

'. UlAt it W8:9 cquic to my knowledge that I was agaiii I-x),qJr--J 
by SnAccowits officer i/c Adl-0111 & 2 vide order No,208 dated 10 .10.200 3 but tile 
DMIler of I>osbl)g 1101 infimnled to Jbc undersigi)ed, I fike to nwation.h.ef e Iblit the rig))l lo 
kao-W i a FiAbi to die applicant. 

4. It is further inention here that I was already coinpleted ruvre 
fl= 10 yefus Of RUVices ill die compihition of accounts in the aocounu secooll shice 
1992 due to acute dust pollufion and unhygiewic' condition of die necounting 

I 
 site I wag 

attack-ed by illness like severe and clwoai i i  skin allerp,  ic sillilsitis ) 	 and clue to noti 
improveinent of ailments uDder Allopftdiy troatinent I was. coulpollm to take, 
Homeopathy trcatmelit* iinder the Govt.doctor of Iiomcopatl ~y collage and get soine 
relief, it' (lie sful)e 'Jitile I was pol4ted to CA -7 flecGotl colilpilation w( ar -ed in CA blo(,.k-
which was Pull of dust pollado'T ~ luizardous and unheallby condition and riot suited to illy ,  
b"101 condition accordiD8 to allendijig pbysician the mnticr T~Cpof . ted 1c) M.511. Account.,; 
f)fil.cer 1/c Adma I for rily withdrawl which was turn down by xming tile ,vorda 11) 
isolation fis "Adminig(ralive reason"and deiiied (o .  conr-ider illy application de! --pitc 
ren~iiders- . Apart frow that by raisilig false stilletilent Oil flic basis of -tile statelliellt of 
Assit. Accoiints officer rwd SrAccotuits officcr I was put it) to fil.1,1116al 11,11 -dalill) *alld 
halasmile-111. by order dated 4. 12.99 mid I wits coillpell od to take Mielicr oflaw titid filed 
,~ppliuiflori beirig Numberul as OA No.2 ,15/2001. Ilic lion'ble- Central c 
Tribunal aon)itted flic applictition all() dechre your orocr diled 4.12.98 tief w4*oc 

in OA No.245/2001 . Tlic wrong lise a,,(I ,,Is-i111clJ)'rdn [tort ol' C.A.T ord , -r 

	

flit.-  Istih- 1 -  YI)AS 1411y" pv4hh"t n. 11 towvl- 	V F%JU f14%). 1-01111till 

C- 

Le 	'i 
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~ - .. 

I /PC I ~B-W2001-200213409  dated 5.2,2002 
.g.-ii 0).e tile I-Ton'ble CAJ order d31cd 

mid kept. ng  usual "d deflied 1.)VIlIC!"It (ieVite repeated rcininder's 
and I Nv:ls- 

2S. 11; 4002 
delni 

I 
 ved from justice evell the I-Ion"ble C.A.T of -der. 

loll. 1 section 51 Tho SlIdden witbdrawn fTO11-1  Pell" i. . 

3 -wd MIf lumiths-vide ordcr &irtcd 10.10,2003 
wid posted to CA 7 a dust polluted 

,Ilq l  is NA,i~ 	~jtcntioml m)d conNpirncy to3v(uds- 
qe-Won which is Imaidous to my fic, 	 c,-,Lqe  f offil 

. 
c~,ds confinning 

me  ~.tid th e simil,-ff procedure fkvi not been fqllowul in 
yenn in tile exig(Mg Recjioll ~q . The facin brgt kll0vTI by . the 

Services more th"l-115 	
4 already lumvq]. 'to You th"t I via 

I 
 S SufTCrw9  

~Sr.Aecounts officer i/c Adinn I End IL it wit, 

f 	 Y . -yon.) 6,-Lmnio 	Sinty5iti.5, iiin BlIergy .9t)(3 Unoer Ife8 IJl)-cD I- () f 	CI  
I 	e attelidillp doclool to 

Ilomeopnilly ( I tm ., jor of the GovI. Ho':11il"I At'd ( he 11""Ic `f 111  

nvoid from cold tand dust. find rellillill i ll  ~Ve ll velltilated room Aq suell I ani not it ,  it 
f a o aticuding doctor 

Ix),4it,ion w violato Ole adNiae of Ile M1011d)JIg dol'ztor. The adyise 0 1 	LI 
111 cullcop, I  U.1y  collage dated 13.10-2003 Is elicloswd for 

Dj-.]),C D.%9 A-RRIt- ProfessOr Of 
yolir c()nsiderauon mid cancelled Ole 	 ordcr dared 10. 10.200.3 and.  111111 1 1 111 it' 

of Ole 
!"t"Aus quo as per carlier order d,'lIod'.6.5.'-'(X)3 of DAG(AdrnII-) for life interest 

1-1 
1.10, 11h of U)c applicant. w)d ~oy ; 1xiter nrvice -Your c,"I'lY (kci-Si 011  i f)  11) ' 9  Tel" 

solicit.cd and for Justice. For tbin act of-your 	1111 ,111 evcr J)"IT 

Dated 14 d) Octobcr ^4003 

Yo 	fl. ,  Ifully 

y  

4 

f 	11 upta) ir Lau  - ~4  
Sr. Accobntn-nt 

pemiorl -2 Section. 

Cfi 
AD 


